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OPEN CWHT 

CENTAAL A0\1INIS IHA TIVS THillJNAL 
ALJ.AHAQAD 1iJEN::H, ALIAHAlilAO. 

Allahabad, this the 13th day of January, 2005. 

Cl.JOH.JM ; HON. MH. D. rt. TIWAAI, A.M. 

0.A. l'~o. 1672 of 200~ 

Aziz Atnad, aged about 51 yea.rs, S/ 0 Shri Na seen Mohammad, 

s.y'O 688, Kundpatha, Nindanpura, C/O Zarar Atmad, Jhansi • 

• • • • • • • • • • • • • • • Applicant. 

Counsel for ap~licant ; Sri S.M.Ali. 

Versus. 

1. Union of India through General Manager, North Central 

.Hailway, Allahabad. 

2. Divisional .Hailway Manager, North Central ~ilway, 

Jhansi •••••• • ••••• i1.Cspondents. 

Counsel f oc responde nts : Sri K.P. Singh. 

0 tt D E .R (OrlAL) 

SY HOi\J. MR. D. R. rnvAaI, A .M. 

By this O.A. filed under section 19 of the A. r. Act 

the applicant has sought a dire'ction to the rlespondents to 

screen and absorb the applicant against the existing vacancy 
• class- IV Group 'DI c4d.re. in 

2. I hava heard counsel for the 1->arties, considered 

their submissions and perused the pleadings . 

3. Counsel for the applicant suhmi tted his point of 

views and al so drawvn my attention to para 3 of ttule 2006 

of IiiEM which speaks of r e laxation of age limit. Sri K.~. 

Singh submitte d that the prayer for screening/ retularisa­

tion/ absorption is not tenable as the maximwn age llimi t 

is "40 years and the applicant is obviously more than that. 

In view of this the application is lia'ble to be dismissed. 

~. Accordingly, the 0.A. is dismissed , with no order 

as to costs. 
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